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NEW DELHI, THURSDAY, JULY 29, 2010/SHRAVANA 7, 1932

MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health and Family Welfare)
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' NOTIFICATION
New Delhi, the 29th July, 2010

S§.0. 1855(E).—In exercise of the powers conferred -
by sub-section (3) of Section 1 of the Food Safety and
Standards Act, 2006 (34 of 2006), the Central Government
hereby appoints the 29th day of July, 2010 as the day on
which the provisions of Sections 19 to 21 (both inclusive),
Sections 23 to 29 (both inclusive), Sections 31 to 35 (both
inclusive), Sections 48 to 80 (both inclusive), Section §9,
Section 94 to 98 (both inclusive) and Section 100 of the

'said Act, shall come into force.

[F. No. L. 303/DADG/2010]
VINEET CHAWDHRY, Jt. Secy.
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